
BEFORE THE NATIONAL GREEN TRIBTJNAL,

WESTERN ZONE BENCH, PUNE

ORTGTNAL APPLTCATTON NO. 97 OF 2025 (WZ)

Krunal Gharre .Applicant

Versus

Pune Municipal Corporation & Ors. ......Respondents

AFFIDAVIT IN REPLY ON BEHALF OF

RESPONDENT NO. 1 AND 2 PUNE MUNICIPAL

CqRPORATION (PMC)

I, Dr Ashok D. Ghorpade, Member Secretary, Tree

Authority, Pune Municipal Corporation of the Respondent

Corporation having my office at Pune Municipal

Corporation Building Shivajinagar, Pune do hereby state on

solemn affirmation as under:

(l) I am working in the capacity of the Member Secretary

in the Pune Municipal Corporation. I am filing this

present Affidavit-in-Reply in compliance with the

orders passed by this Hon'ble Tribunal.
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I state that I am duly authorized by the Respondents to

file the present Affidavit-in-reply in my official

capacity. I disassociate myself from any persona

allegations made against me by the applicant in the

present application. I have perused documents which

has been produced by the Assistant Municipal

Commissioner also known as Tree Officers of

respective 15 wards and therefore I have understood the

contents of the application and am filing the present

affidavit based on the records and information available

with the Respondent Corporation.

(3) I say and submit that present Original Application has

been filed with respect to compensatory plantation.

(4) I say and submit that in the year 2021-2025, 1,874

permissions for tree cutting/ transplantation were

granted by the Answering Respondent for cuffing

16,601 trees and transpiantation of 16,533 trees.

(5) I say and submit that, in accordance with the permission

granted by the Tree Authority PMC in the year 2021-
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2025, the various Applicants were required to undertake
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plantation of 3,55,1,26 trees. However, as

only 40,507 trees are being planted by

applicants

Hereto marked and annexed as "Annexure RL-I" is

copy of chart showing the location of trees plantation.

I say and submit that Sub Section (l) and (2) of Section

11 the Maharashtra (Urban Areas) Protection and

Preservation of Trees Act, 197 5

[(1)] Where an order is made 7* x x under sections B, 9

or l0 subject to the provisions of section 12, it shall be

the duQ of the owner or occupier of the lond who is

directed to plant a lree to see that the tree grows

properly [and is well preserved and shall give a report

to the Tree Officer once in six months about the

conditions of such tree or trees for a period of three

yearsJ. It shall also be the duQ of such owner or

occupier to preserve all other trees existing on the land

on the date of coming into force of this Act in the urban

area in which the land is situated.
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[(2) Where an order is made under sections 8, 9 or ]0,

the Tree Officer may require the owner or, as the case

may be, the occupier, of the land to deposit loith him

such sum as he may specify in this behalf, as security

for ensuring proper compliance with the order made

[under sections 8,9 or t0J. The sum to be deposited

shall not exceed such amount as may be prescribed.J

(7) I say and submit that upon receipt of permission, it is

mandatory for every applicant to submit a six-monthly

report of new compensatory tree plantation to the Tree

Authority of Answering Respondent, for a period of

seven years. Howevcr, in case Applicants do not

comply with this requirement, PMC issue notices to

such applicants reminding them to submit the reports.

(8) I say and submit that, as per Resolution No. l4A, dated

l7ll2l20r4, passed by the Hon'ble Tree Authority

Committee, a security deposit of t10,000/- per tree is

accepted for the plantation, conservation, and

maintenance of new compensatory trees in lieu of tree
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or transplantation. Hereto marked and annexed

RI-II" is Resolution dated 17ll2l20l4

submit that the total amount of security

Rs. 10,0001- per tree is collected by Answering

Respondent from various Applicants towards

preservation and protection of new compensatory

plantations is Rs 18,16,30,000/- (Rupees Eighteen

Crore Sixteen Lakh Thirty Thousand Only). The said

amount is deposited with the Answering Respondent by

the various Applicants has not been refunded to the

applicants till date.

(10) I say and submit that the previous Tree Census was

conducted between 2007 - 2013, wherein the total no.

of trees recorded was 38,60,055. Thereafter, the census

conducted between 2016-2024, wherein the number

increased to 57,81,578 trees.

(11) I say and submit that total number of trees recorded in

the last GIS/GPS report dated is 57,81,578. The said

data is available to citizens at the link:

treecensus.punecotp oration. org.

J
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say and submit that averment made by the Applicant

hich was recorded in the order dated 16/0912025

"Besides aboye, the applicant has shown us that in

2017, there were 1l villages included in Pune city

comprising of total area of approximately 331.56 sq.

kms., which has grown after further inclusion of 23

villages on 30.06.2021 and the area has now become

519 sq.kms. It is urge,l by the applicant that the tree

census includes this additional orea as well" is

completely false and baseless and is totally against the

records.

(13) I say and submit that, after 7 years of plantation upon

imitation by the applicant regarding completion of

compensatory plantation, inspection is conducted by the

Tree Authority, and llrereafter the deposit amount is

refunded to the concerned applicant.

(14) I say and submit that as per Sub Section (2) of Section 8

read with Form C and the clause (5A) and (5C) of Sub

Section (5) of Sectiorr 8 of the Maharashtra (Urban

$
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Areas) Protection and Preservation of Trees Act,l975,
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and the Tree Authority or Tree

that compensatory tree plantation

and that the planted trees survive for a

minimum period of seven years. They shall also ensure

that if the trees do not survive during this period, the

/oss rs compensated by planting an equal number of

trees

Provided that, in case it is not possible for applicant to

do the compensatory plantation, the applicant shall

deposit an omount not less than valuation of trees being

felled. Such valuation shall be based on methodologt as

may be notified by the Government:

Provided further that, such amount deposited shall be

utilized only -fu the purpose of compensatory

plantation, its preservation and compensatory

plantation in lieu of the tree mortality during this

period. "

Hereto marked and annexed as "Annexure Rl-I['o is a

. copy of form C along with translation.
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) I say and submit that, as on date, the Government has

not issued the valuation notification under Section

8(5)(a), which is causing practical difficulties in

initiating action.

(16) I say and submit that Answering Respondent has

addressed corespondence to. the Hon'ble Deputy

Secretary, Environment and Climate Change

Department, Government of Maharashtra, Mantralaya,

Mumbai, seeking guidance in this regard. Hereto

marked and annexed as otAnnexure Rl-IV,' is a copy

of letter.

(17) I say and submit that this Hon'ble Tribunal may pass

Order(s), directions(s) as deemed fit and proper under

the facts and circumstances of the present case.

Pune Respondent No. 4

Date: 10212026
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VEzuFICATION

I, Dr Ashok D Ghorpade, , Age: Adult, Member Secretary,

Department, Pune Municipal corporation authorized signatory for

Adv. for Respondents No. 4
Dr.

Pune

o.4#

Corporation do hereby state on solemn affirmation that what is stated forgoing Para's

is true and correct to my own knowledge and belief.

Solemnly affirmed at Pune

This day of February, 2026

Respondents

t
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Pune

TreeSEcretary.
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202r

Year

Actual new

tree
plantaion

by

a pplica nts

Locaton of new tree plantation LATITUDE LONGITUDE

2021 3 Manikbagh wadgaon Bk L8.474376 73.82L453
2027 177 plot no 19 B Plot no 2 Hingane Bk Pune 1,8.479623 73.824L79
2021 66 waghamifoundation
2027 489 harantale lohgaon 18.605328 73.947L1.t
2021 3 cts no 320 nana peth pune 18.s15083 73.866021,
2021 55 taljai tekadi 18.479645 73.8482s4
2021_ 1.4 cts no 6707 plot no 48 parvati north 78.496282 73.853391

2021,
9 s no. 89/2+90/2+97/2 cts no 1281 parvati

north pune
18.489875 73.849s37

2021 72 s no.35/112. commins tekadi kothrud 18.s38036 73.842238
2021 6 plot no 22 girija sosayati kothrud 18.s38036 73.842238

2021
18 plot no l-3 cts no 833 mahaganesh colony

kothrud pune 38

18.538036 73.842238

2021
15

plot no 43 cts no 473 s no 26 chitamanishri
co op housing sosayati kothrud pune 38

18.538036 73.842238

2021
3 plot no 32 cts no 475 s no 26

chandramapuri co op housing sosayati

18.538036 73.842238

2021

18 plot'no 28 s no L29 cts no775 matoshri
sulbha gruhrachana sanstha ideal colony
kothrud pune 38

18.538035 73.842238

2021
36 commins india ltd dahanukar colony

kothrud pune
18.538036

2021
6 s no.26 plot no 47 cls no 529lane no 7

dahanukar colony kothrud pune 38

18.538036 73.842238

2027
6 s no. 26 plot no 95 cts no 595 lane no 5

dahanukar colony kothrud pune 38

18.s38036 73.842238

202\ 21, mahatma sosayati road kothrud 18.538035 73.842238
2021 84 taljai tekadi 18.538036 73.842238

2021
21,6 sno.7711, plot no l sobha nesara kothrud

pune 38

18.538036 73.842238

2021 60 taljaitekadi 18.538036 73.842238
2021 1677 agri college shivajinagar 18.s38035 73.842238

3054

73.842238
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2022

Year Actual new

tree
plantaion

by

applicants

Locaton of new tree plantation

LATITUDE LONGITUDE

2022 3270 s no 96 waraje
2022 L45 shivajinagar 1,8.522837 73.83730L

2022
35 plot no 75 s no 26 kojagirico op housing

sosayati kothrud pune
78.496209 73.871993

2022 30s taljaitekadi 1,8.479642

2022
7 tejas sosayati dahanukar colony kothrud

pune 38

18.499669

2022 35 s no. 58/2/18/2, kharadi pune L8.537496 73.931,167
2022 124 pa nchwati !8.534446 73.871.892

2022
70 astop properties pr:ivate ltd s no. 42lL/1,

42 / 1,12, 42/ 2l t, 4213 baner pune

khadaki railway station rod divid,Jr

18.550983 73.772989

2022 62 18.561964 73.837556
2022 40 panchwati 18.534446 73.81,1892

2022

75 atul builders s no. 1.20/2+72O/3+121,/La/2/7
plot no B baner pune

18.564429 73.776634

2022 6 parvati erandawana
2022 30 parvati erandawana

2022 122 taljaitekadi

rolling medolls co op housing sosa ltd s no

46 sai baba nagar kondhwa khurd pune

18.479642 78.479642

2022

37 L8.467331, 73.882549

2022
100 late bapusaheb shelar play ground area

yewalewadi pune
18.430551 73.890436

2022
125 aanandwan 4 s no 7L172 mohammadwadi

pune
18.483202 73.910033

2022
80 bhimale udyan salisbery park gul:ekadi

pune
18.487063 73.874759

2022 48 s no 152/153 hadpsar pune 18.503949 73s27390
2022 90 s no 152/153 hadpsar pune 18.504133 73.927427
2022 1.4 cts no 2126/A+2L28 sadashiv peth 1.8.505472 73.851695
2022 16 taljai tekadi 78.479345 73.848546

2022
1.12 kothrud divider musician shrikant thakare

road

rajiv gandhi zoo

18.500159 73.802L57

2022 75 78.4562L5 73.860773
2022 30 yewalewadi roadside plantation 78.441370 73.894561

L8.479642
73.81,1972
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2022
15 s no 29712/3 ekbote colony ghorpade peth

pune
18.502151 73.867709

2022
90

lohgaon forest land

18.620963 73.934974

2022 230 harantale lohgaon 18.604293 73.940406
2022 750 dhanori forest land 18.61595s 73.905656
2022 1,t4 dhanori forest land L8.616377
2022 1130 s no 39 kharaditripit 18.556924 73.938596
2022 98 wadgaon Bk Tah-Haveli Dist-Pune 18.461368 73.877985

7420

2023

Year

Actual new

tree
plantaion

by

a pplica nts

Locaton of new tree plantation LATITUDE LONGITUDE

2023
84 Plot no 15 Final plot no 545 Navshya maruti

mandirajawal Sinhgad Road

18.493433 73.834931

2023
407 Dhayari phata Near Sanas Highschool

drainage department plot
18.457695 73.807847

2023 392 wagholi pune 18.581698 74.OL0472

2023 395 aundh area khadki 18.558037 73.845847
2023 825 oxygen park kharadi 18.556659 73.928820
2023 tt4 harantale lohgaon 18.604274 73.940991
2023 209 harantale lohgaon 18.604048 73.940572

2023 40 konark nagar sosayty vimannagar 18.565573 73.9L2626

2023 41 s no 248/ 1./ 1./2 lohgaon 18.591003 73.9089s7

2023 611. s. no. 38 mhalunge 73.736371. ].8.562627

2023 Lt72 aundh- pune university road 18.s50995

2023 91 s. no. 38 mhalunge 73.736371 18.562627

2023 64 hadpsar kale padal pune 18.488324 73.940981

2023 88 pune university area 18.551184 73.827920

2023 140 s no 38 kale borate nagar hadpsar pune 18.483325 73.941,1,63

2023 25 kondhwa pune L8.458653 73.8750L8

2023
21.9 flower wheel co housing sosayti wanawadi

pune

18.488851 73.898097

2023
70 dr mino mehta co op industrial ltd

yewalewadi kondhwa Bk L8.436692

73.897743

2023
20 aanandwan 4 s no 77172 mohammadwadi

pune

18.483202 73.910033

2023
83 s no L24/1,/ L navale nagar jai tulja bhavhani

mangal karyalay handewadi pune

18.460444 73.935282

73.904039

73.821726
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2023

30 institute of veternary and biological
products pune ganeshkhind road aundh
pune

L8.560267 73.817664

2023 10 sangamwadi 18.535167 73.86t71,1
2023 35 tukai tekadi hadpsar 18.484713 73.9s1009
2023 684 autadewadi handewadi pune . 18.451905 73.924937
2023 474 autadewadi handewadi pune 18.461106 73.937037

2023
1,45 late bapusaheb shelar play ground area

yewalewadi pune
18.430551 73.890436

2023 2265 kalepadal hadpsar pune 18.489321 73.939560
2023 1206 autadewadi handewadi pune 18.451905 73.924937
2023 303 solapur bazar agarkar nagar pune 18.506245 73,88026L

2023
29

s no. 54 kondhwa Bk yewalewadi area pune
18.474192 73.883484

2023 137 taljaitekadi 78.479665 73.848244

2023
36

ramtekadi industrial estate hadpsar pune 78.495641, 73.922571

2023
75

chandani chouk fire brigade station pune
18.506364 73.787793

2023 137 gat no 1547 wagholi pune

2023 1,4 chittavihar sosa dhankawadi pur,.r L8.46L775 73.8544L0
2023 30 taljaitekadi 18.479538 73.847827

2023
20 shri nanasaheb dharmadhikari path parvati

pune
78.469487 73.855718

2023 30 s no 54 kondhwa Bk yewalewadi pune L8.474792
2023 60 taljaitekadi 18.479776 73.848173
2023 335 baner tekadi 18.556825 73.788914
2023 150 breman chouk road divider

panchwati
18.560925 73.814500

2023 1,tt 1_8.534446 73.81,1892
2023 91 pachagaon parvati bhamburda pune 18.479642 18.479642
2023 56 aanadwan NIBM 1,8.478L69 73.907820
2023 297 pachagaon parvati bhamburda pune t8.479642 L8.479642

2023
22 plot no 75'J.,152 and L53 Dahanukar colony

kothrud pune
18.495148 73.812495

2023
340 commins india ltd dahanukar colony

kothrud pune
L8.497916 73.808379

2023 35 pachagaon parvati bhamburda pune 18.479642 18.479642
2023 90 smrutivan waraje 73.798968 78.474016
2023 250 pachgaon paravati taljai tekadi 18.479642

L2527

73.8;83484

18.479642
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2024

Year

Actual new

tree
plantaion

by

a pplica nts

Locaton of new tree plantation LATITUDE LONGITUDE

2024 30 mahadevnagar katraj 18.444880 73.870933
2024 282 wanawadi awatarwadi disney park 18.484678 73.906478
2024 46 pachagaon parvati bhamburda pune L8.479642 1.8.479642
2024 38 pachagaon parvati bhamburda pune L8.479642 L8.479642
2024 71. panchwati 78.534446 73.817892
2024 222 pa nchwati 18.534446 73.871892
2024 300 panchwati 18.534446 73.811892
2024 226 rasta dubhajak 18.562899 73.878L52
2024 1.44 ganraj chouk to sadanand hotel baner 1,8.565622
2024 147 sus road 18.5s0923 73.762253
2024 31 taljaitekadi 78.479642 1,8.479642
2024 203 taljaitekadi 18.479642 18.479642
2024 55 pashan sus road 78.543706 73.784635
2024 22 sno.202/6,2031A11,, baner pune 45 18.s60068 73.792662
2024 31 taljaitekadi 18.479642 L8.479642
2024 70 taljai tekadi 78.479642 78.479642

2024
41 s no. 7 8l L, 79 I tl t, 79 1212, 79 l3(p) Baner

pune
18.562828 73.783278

2024 47 taljaitekadi 18.479455 73.848136

2024
30 pedgaon dharmvir gad, shrigonda, dist

nagar

2024 17 taljai tekadi 1,8.47961,6 73.847939

2024
30 chinmay paradise s no 55 kondhwa Bk

bibvewadi
18.455865 73.879378

2024 105 taljai tekadi 78.479731 73.848380
2024 1.200 bavdhan 18.502489 73.771363
2024 2256 hadpsar 18.484105 73.958462
2024 30 yerawada fulenagar vishrantwadi 18.565921 73.874539
2024 42 vimannagar pune L8.576296 73.9L4847

2024
20 s no 110 A /L ramtekadi hadpasar lat

L8.5027 67 long 73.91301

L8.502767 73.913010

2024
25 kranti tatya tope sosayati wanawadi lat

18.498738 long 73.901059

r_8.498738 73.901059

2024
109 st petrik town bhairoba nala lat 18.506693

long 73.911694
18.s05593 73.91,1694

2024
133 st petrik town bhairoba nala lat 18.506693

long 73.911694
18.506693 73.91,1694

2024 8 taljaitekadi 18.479645 73.848254

73.7721,61
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2024
67 dr mino mehta co oP industrial ltd

alewadi kondhwa Bk 18.436692

73.897743

2024 121. s no. 30 n rk kharadi 18.556691 73.929667

2024 30 taljai tekadi 1.8.479645 73.848254

2024 35 cts no 577

2024 20 suncity bhaj i market near d P road

2024 176 pratishthan sanjog bavdhan pune L8.488827 73.780344

2024
20 s no 39 part 40 part wadgaon khurd tah-

haveli dist - pune 18.460489 73.801575

2024
113 aanandwan 4 s no 71'/72 mohan, nadwadi

pune

78.483202 73.910033

2024 64 s no 35/UA kopare

2024 105 taljaitekadi L8.479645 73.848254

zo24
70 aanandwan 4 s no 71"/72 mohammadwadi

ne

18.483202 73.910033

dr mino mehta co oP industrial ltd

alewadi kondhwa Bk

une univers area

18.436692

73.897743
2024

64

18.561184 73.8279202024 1,44

ki rti rden tekadi and sa mwadi road 18.534062 73.8613002024
64

2024
199 pashan road military area behind hanuman

mandir

73.79t566 L8.528421

2024
900

s no 5 mahamadwadi aanadwan foundation 18.478877 73.908786

8203

2025

Year

Actual new

tree
plantaion

by

a pplica nts

Locaton of new tree Plantation LATITUDE LONGITUDE

2025 253 s no 228/2 a city s no 2tgl3lohagaon 18.s73532 73.908264

2025 462 fergusan college area

both sides of pashan road

18.522800 73.837395

73.8158042025 38 78.539779

2025 15 final plot no 484/47 cts no 6706 mitra

mandal co op sosayati

2025 101 ramtekadi industrial area 18.49564L 73.92257L

2025 64 s no 96 warje nda foret department 1.8.497040 73.779528

2025 16 taljaitekadi 78.479645 73.848254
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2025
432 s no 5612U2/55 harantale lohagaon pune 78.604796 73.941,378

2025 138 s no 339/11/1 bavdhan Bk mulshi pune 18.s23008 73.776027
2025 53 s no 20611,/8 sus pune 18.551875 73.743539

2025 62 cts no L4712 donaje pune

2025 L49 limayewadi road 18.510739 73.848477

2025
45 s no 7 yewalewadi dr bandorwala hospital

kondhwa pune
1,8.436717 73.900090

2025 3456 bavdhan, hadpsar, ramtekadi 18.51,1,424 73.920546
2025 405 srpf campus wadachi wadi 18.489304 73.908333

2025 26 renj hill mahametro depo 18.537622 73.848302

2025 160 autadewadi handewadi pune 18.451905 73.924937

2025 74 aanandpur mohammadwadi t8.473706 73.897222

2025
19 lane no D ramvilas sosayati koregav park

pune
t8.54L322 73.893L75

2025 73 57 kedari nagar road wanawadi pune 18.483309 73.908747

2025
390 36/1 late bapusaheb shelar play ground

area yewalewadi pune
18.430551 73.890436

2025 1,43 taljai tekadi 78.479642 L8.479642

22 lTl Road Aundh 73.81.141.9 18.558491

2025 30 dahanukar colony kothrud pune 18.496910 73.811900

2025
60 Ganaraj chouk to sadanand hotel Baner

road

18.565622 73.772767

2025
45 plot no 24 cts no 1007 s no. 32 and 33 part

manisha sosayati karvenagar

78.497787 73.824673

2025 2572 serve of india alandi road 18.557253 73.880397

9303
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gdrcr+riqmro
ger wtfo-w

wffi oqrq

{{lTI;F.B fiqifi :- qu/qr/aoqu

frErq ffiqis:-ru (er) otre rnqim :- lu (u) sri: ql,erfr.rfr.figs ({)

frsq - qfr{ 
EeT iiftffiS tq roq fur$ qr{rdt Fradqrild.

rr({ :- qlufl;I sTlqepn (ge{),S qq qif w.;n,rm/1e qtfEr6{ull lu er, fiqio
qolll./?o98 qit frqqq7

q) gd qEi-aqqqTftraraT 6*-ftd qkhqT 1M orssrdl owTrt E*r orafr, 5{frqq o-qil qr

&3qef gaq$Ti io,ooof - dqfrrol{d-gi?Trdr{-qrd 9:l rqTftogtffr-ctf geiransrfrtqlq

qrft ftit-fl e[reqnd Efttrs o{wikT tf,o, eieir rot q}q qrrft 6rEU}' viqsTur q ffiFT o-ttql

ordw tq rsq frtFr6-{ qErW (TIT ft dr)Ensit q{e{or E qcri oTfSfrqq, 1qoq' q-6'rtlE ({r'ffi

qh)g$ ftetur sTrFr fiqdr ftqq,1oo! q t. sq;qFlrdq,:fd{ qit s{trd qTftrdFT m' q?/too3'

fr. ro qd-fl ?o 9 ? t tu4d 3{re?qr gil-tew{ sdu-{ q1qT q-{fl-r'fr t0tfl,

?) gd q6TqrRqrfr-+r-@T tfi-o raffi-{rlTBbal ffitl fr"olnrq, {{rll t#4110I geq.ffi oTqR{ srseIdl

e-{ud g*r orad, gl.dqoT o-qfr qT 6lqTsr& qqr fu{Fffqr6-d ger orad' gflTqrl orfr q qaq

r-sirfffi gqdErl gerizm urfi-fi 61lFrg o-qd, w{&]ut q mcH ql-rli-4-l sraqi liEift--d ETcqrd[Ea

Efiq{ ft{ T{+nrft eu}'tT,

3 ) 5d qa+nqrfr&an EfiqEe il-q-6.4m'3Tlrl,ff{T frhqr 5$dtIR 
qlEi{t ger q-s-d *667ne ad

3rfl#dfirqrgre+a-dera=dfilql{&Tt,rrr<,ffi.qrfIr#dqrd-s31-}-dfficqTqrw

frE-drq qr qrdrd€ si-sT ei-q-"?'rs frrqT rqTgd qrflfi$ srgerdl do sa-qfl€ sTqn q,fifr-"qr

qrrrilcil ftqT q}.{zrcTEmmT slar qsctrTl fu-fl qe fll-#cql gq{it{S sgHf, q,fiolrd qrt+q Eei

q{r."rlfl, rprrffo uT-fi-A frif,T {dq re{Ifrf, qr$-n g+ frFqr 3TfUo qe{ alqrqrczn slqs aq

q-6'+m ore faTforf, s-$;1 p1q 'l'ft ft}ET {d{ ql'q qr'ft Ee{ anqtflr 
"dT 

qr'qfl 3Tersffi qifr

q146{fr ttfi,
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8) gt qEETwTB-*"uT F*x ;:n,-, :^,
s,..,8 - ;,q#HX.:I ffi m *kT,mffiffq dY sTqn g$T*, fu gnt* trtt ifr-s-,rtr{ qqfufl mrarqffi* strFqrfl,Tr.r qft-Tr*
V.Fqr gq{ aTfU?fiqtir tghT,

I) gt rO-*rtqTfrAET 
Efiffi-d gff erftan-.qittrr qr;qtt qfr.+qT ftsga111d qqq.r{,ft t tfl ($ ilEtm-f, qT) ffS-q' m1ffi Sqmfs oMS qqTdt ftrqT r;,1.'agqlt q,rurry{ tarqT rdT-ilf (rrr*eh) q$ $qei,T enFr 6qft fr{rq,?oot rdro crggfr 9 iraq o (rq) qd ffi**,qqi qffiq ct*R*sr*.; .{r,rs Fq*qr*, genw qffi q*nrh (sqT, r gei/rge-sr*, rood *'#fllnd) o,qnd gq{ifr ar'rs frrft ffirffiH qiq,ger io *.*. ien 6* & q i *. ten

mq B* o gent q-q q qEfteTI EFfi ffi,.;qr{/ rsqri ger an$rs ffi-# cfttaqrs gqr rflq{ur E
q-r;t en-quqr-* q4lqErt oilFr oiltffrt qiqr{rqT qra-q r6rt, ,5qp ffi gsr wffi g,.!o,ooo/-

i ) gd q-dTTqw[frr]t"qT rfo gfirsq,rlqr s{rtqflt qFr{ sT,rrm oq$ be{ns te wqq qfi
qETf$,

u) Tr. qrnrFror .rTgtr, yi ralrnnrfrmr qlt q-+f ffi. q qr eflqftr$-{'qftq--f,dnqp} SciBd

orari* endqnfr mrdr+,

qraT $trfi:-
," 

.\-
c(q t ,,

sIFA$l oi-j+{r:

Ee.i

gri rq:H"rtwfnffiT

{f{w fretT gel oTftrorft

gti nfb"otut

$ qilqqwftr+r

{"e. ,@ur+s4(- \
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PUNE MI-]NICIPAL CORPORATION

TREE AUTHORITY

COMMITTEE RESOLUTION

MEETING NO.O4

SUBJECT NO - 14A RESOLUTTON NO. 14 (A)

DEPARTMENT - ADD. MLTNICIPAL COMMIS SIONER (ESTATE)

DATE 1711212014

Subject: Approval for accepting deposit amounts for new tree conservation.

Reference: Letter from the Hon. Garden Superintendent (Trees), Pune Municipal
Corporation, Reference No. Sas/Tree Authority/|4 A, dated l0ll2l20l4.

l) For the removal or transplantation of trees obstructing land development within the
Pune Municipal Corporation limits, a security deposit of 110,000/- will be accepted.
Permission is granted on the condition that three local tree species must be planted for
every one tree removed (1:3 ratio). These must be planted at the same site or a

location specified in the order. This is subject to the provisions of the Maharashtra
(Urban Areas) Protection and Preservation of Trees Act, 1975, the 2009 Rules, and
the High Court, Mumbai order dated September 20,2013 (PIL No. 9312009).

2) For removing or transplanting trees that obstruct various municipal development
projects (such as road widening), the concerned department must handle the removal
and transplantation. Permission is granted upon receiving a guarantee letter from the
relevant department promising to plant, protect, and maintain new local tree species.

3) In cases where trees within PMC limits have fallen or been destroyed due to storms,
fire, lightning, or heavy rain, or if a tree is dead, diseased, or growing naturally in a
wall and poses a danger to life, property, or obstructs traffic:The landowner or
occupier is required to plant an appropriate number of trees in place of the destroyed
ones. If there is no space available on-site, the Tree Officer may waive the deposit
requirement and grant permission on the condition that one or more local tree species
be planted at the same location or another suitable site.

4) The landowner or occupant who has been directed to plant trees within the Pune
Municipal Corporation limits shall be responsible for ensuring their proper growth
and maintenance. Furthermore, they are required to submit a status report of such
tree(s) to the Tree Officer once every six months for a period of three years.
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5) When granting permission for land development (NOC) or issuing a

Completion/Occupancy Certificate for any building, the Tree Officer shall ensure
compliance with the Maharashtra (Urban Areas) Protection and Preservation of Trees
Rules, 2009 (Schedule 1, Clause 7-H).This includes standards for planting trees along
roadsides and in various plots (e.g., I t je per 100 sq. meters of plot area). If the
planted trees have a girth of less than l0 cm, a height of less than 3 meters, or are less
than 5 years old, a security deposit of {10,000 (Ten Thousand Rupees) per tree shall
be accepted to ensure the responsibility of conservation and proper following of
orders.

6) In the event of a failure to comply with the tree plantation orders within the Pune
Municipal Corporation limits, the deposited security amount shall be
forfeited/deposited (to the corporation).

7) The concerned departments shall take necessary action as per the official circular
(Ref. No. 6) issued by the Hon. Municipal Commissioner, Pune Municipal
Corporation.

Approved"

--sD--
(Chairman)

Tree Authority
Pune Municipal Corporation

c( (Proposer)
--sD--

(Mrs. Kamaltai Vyavhare sign)
(Tree Authority Committee Member)

--sD--
(Seconder)

(Mr.D.S.Polekar sign)
(Tree Authority Committee Member)

-- sD ---
Member Secretory

In charge Tree officer
Tree Authority Committee

Pune Municipal Corporation
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98 qHTrq smrq qlcil5[ 3r{rlErqq qFr vi5'-31-rlr2t gq-fuTrrr, ffil{q qv, loog/3[rI51qq 11, w&'sqtrr

FORM -"C"
Application under Section 8(2) :

TreeAuthority,

Sub : Permission for cutting/transplanting the trees.
coming in the work of proposed

l, the undersigned apply for cutting of the trees. The details are given below.

(1)Name of the applicant

(2) City Survey No./Survey No.

Date

To

Ward No. Sr. No. Existing
Number of Trees

Proposed Number
of trees to be cut down /

-[ransplanted
for cutting of

the trees

(6)(1) (2) (3) (4)

Balance
number of
trees to be
retained

(s)

I enclose herewith plan showing the position of trees. I undertake to planU transplant and maintain

trees as per authority's direction and also within stipulated time. I am ready to pay the required

security deposit for the same to the Tree Authority.

Yours faithfully,

(Owner/Occupie0

Documents to be submitted along with this application

(1) Property ownership of the land.

(2) Approved building plan for construction, if any.

(3) Photographs of the trees, to be cut, if possible.

(4) Underlaking required underSection 11(2).
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qTit, {..{ qiFi-.T ?S?r.f .:. 1rqq lg. Notrrirhsr*rrdirrgt ar:ything n-rntrincrl irr lhr fflr:r;rr11
l.rrr rrr rl)r 1rtl1g; l;rri li,r tlre lirnc hr:irru irr [irrcr,..
t*\ ttzzt'au{htlril.l {}r (.li'ijscr u[ thc urhan lne*l ;nrtlrurit.r-" rrhn is s,npo\rufftl l, girr unr
perunisri*:r lir ii*t'rlopnlent al'hrrd. shiril n*l gilc suclr perrriissitn. u]i({:pt rvirll rlrr
Itpgrr*r'rrl r:l';rnrl st:hjcct t*r rhe cr*ndili*r*. il'irn1.. imp,sed h,r rlrr-: I.rcr_. {.)l.liecr irr re*;rrri r,,
lh* prcs*rrrtiitrr *r ;:r[**lulisr* *f ir'*(s 

',1 
*ur:lt ]alrr!;

{l'} nu tr:tnple{itxr or (uc{lpalifin cqmiliearr: in rcsp*c{ $l-;rny huik!ing shail h,; i,i:;r:r",rl irrri.l*:-tltc tulcrltttt litrr tttllcss tlrc ilutlrurilr r;rxrtpulcnl tn isruc suclt crrlrllcur,; ir rirrrriiur! tlr,rr tlrc tr
'-r-rndilirxts srrhlrct t* trhiulr pcrnrir"riicn lirr **vct*pnrent uI rhe lanel -* -,'-;l:;;::rll:j:; @
lrnvr hcen c*nrplicrt rr irh.'. ffi 4q;4 ffi* ,rfTE, ryryq1r A-*q fufq,;rrryf* qq ,1fi1.,;a{i
Er* ry* Tr,{fi* qrrl 11qc,q{ He

-:-"!."F..-"..-..- . .I'il1:!.1 ;{z+{"f, : q T{ i:{;-:ffET,q"lIEfT IIirl-T"{r.?, ,.t1. \r,ulrr,t}lr} r,l tlrr...\,t r.;r..
i: ;t not'1"{}h31fiil1r prnr,'iri*n r*rL;rl it elei,rr lhrl p*nniiriqrrr ior Il}u r!r:tc!pp:rri.:*1 *i'l;rriri rlr;}l
!1r'l hr gir*n ('urcpt rtitlr the *ppruvnl *f'rnti suhlect tu tlle c*ntlilionr irnpg.r,.l lrr r!' lru":
[]l1r*tr rrr thu (ilrrtlctr supcrilttt'trilr:nl in r*g*rd ln ih* prcs$rvilri*rr i:r y:lunt;rlitirr *rl'rr*c,r **suth lnntlr' "i'he'prt:risian alsu slipLr[*1qs thiit no *:i]nlplrtion crr-liirc6lu irr rr.:s1:*el ,l;r
l:rriltiir:g siuilI l*r irluttl ltttlcss th* lutrltr,rritl ((]nrpdtr;ir rir i,isr.rc s1,t:N\;\crr.lillc"rrr ir r;rrirjlrrl
l?tirt lltt r-'rxrtlili*rr: suh,iecl ttr *ltirh Fcrn:iirirn !iir ijcrr.rli,p*tt'rjt rler gircl.l hin* lrc**
rfilxlplieil n'ith. ln Yieri'ul'1ltc:r; nxlnel*llrrr ]":rt:r,iri*ns. thr lluitrting l]cpalirerir *t.t]rr; i]y{.
l1'llttl n(")t issue r:itfi*r ;r r.:u*tplclittn rlr iiccripiltir-ul r:c:1r!1r:;rlu in r*spc(l *1.*n1 lruildin*
c{'}'lstruclril in pursnnr:ce l-rt'pi:rtnissinn lirr t}eve loprrrr:nt lvlthnut thr prer,i{rul appror,*l ,,nrt 65*llrtiorl fll"l[r* 'lrec ()l'ilt't't' ut. it-t lhe cfisr mii]' hc" th* t-i*rden !irrperilrtcnrJrr,rt. lr hni
hr':(:s1016 rrr:(S;ilr) lirr tlrc lnurt tu issrt* lii'sr elirrr{iilrtr sillc,": ttle I}uildinu l-}*piirlnrcr-rr (.}t"
titr: I'j!!(] hrls isstrutl a *irrular ** J{} l}r:ccnrl'rer l{}l! rl;rtlr:$ rhae therc i; lr(t rr(rrd rr.r r.rlr13!;i

llrpunnirrtt 1* r'ct'ill tl,r rcq*ir*tx*nl:i rtl"plunlltlrrrr *!-{rcel rrtrrilr.gr;rirri,g u ct:r,plcti{}r {}tr
rtecttpa{i*r crnillut{*:" Wr: clarill tllat llr*ugh ttrt; eranl rrl""* crulplrti,",rr r}r r}(cup*rrr}rl
tcrtillcnle lies rvithin th*-illrisr!irlk.rn tt'the tl*iltiin*. !;*rnri*sicr* tlrJrirrtrn*n1. rlrt' Ilrrr rs t,.r
rvh*thrr tlte rcqttirclrlcllls *l"tht Irecs Ael [:ar,r l:*err rlLllr, lirllill*d. is ;r n:;riler *.lrir;]i rrr,st
tLrll rrillri;r {hc jLrrisr.lictiorl ri" t!rc 'l r*r r*ilrirri.n i:ir, a} th* c*se fil11 br, rh* lrrr:
{,)*1rrlr,'tiardr:ri !iupcl,irrterril*n1, I l*rrcr, hri}irr grliltrin* l; *rrr*plelirrn or *ccup;ltirrn
rertillc[tt"'- pri{rr;rpprtrval ul'tlre 'l'rcr Aurhlritl' rrrurt tre {:tbt;i6*11." uif qp s4e aTz"

*l-*,;ii*{ 'fi, ( - T,fTr'ry rnq-{ , rr{fE-rq E ETTTqrqfte dx?4 fr,qTrT. eFrqq ffiT rrrr ?crd
7:a,7'r.l'1,fi.r o&"i,x. r,.q;41q 6rqr ql$, Sarir.lr rr.drlrr q?6,rjmq"{,rffi g,ro olr fu1-5 ;;
ryT E? ; "; 1 rl':t?uz X*T]r* 

-aqrr, 
qxpr *rfffi;raryr;ryT Tw i r{rfi"rry rftq ,;;.qq {-j q*, " ,IrZ 

,
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(

I ) .{r*'q qrrr+frSr qTTEs Trm"ft 3lrqlfr;{ ;r,rrfl

;'1 :rr*trr eri* r. lr {-Jrfffrra{T 
yry,rqiqfi g,*fr rm,rr Ftq (atternate constructton map)

qrryr ry2.trr aTrE{qq t{*,
: y Xririrfi-w q+fi qr,runqrir :,nM, -qifTrr. xr-rFrn ffrqr:rgra 3{n "rrfi'E qrrTfrvnr{ E qr-{

sdffifi #ffi lrl-ft xiTrf Errn qIflfi ifiEqr4?r.q frui:'{ t'rqm qrqr.

dl rf{1r xifr gw #f Tfiq dtzrsqm '{.'flt +ftq 1ry iTrIFl? {,TT* ;qr$f";rq" q?:Arq* rrnrrd

4{ ilT-
,. ) mr zrrrrn'id q?aq; FmlH,rfr'dt Hrfrr l.;ftr rrrrar+ t{:t.
.:.) 

TtT rrFtr,rrvr 6{rar{drr {prm c-q frrJtFd rrrirar:aq rn-drq '{A{ffiT aTTr Err!r{!T ffi''il*
.rl rr"XArvfif+r b{IYifi fl fel nfr*,rtr qft;f}'v *rryLT tn;e q"rq q-dTrITftTT 'r{rTfl, ryrr

q"TErF"rrF{iFq ffi"r rge :rr:mr tffit fl-{i ffilnr+rrq frqirlr r,ttry rTr, ;rrffi qt*n q'J

aTs1q 'Fqrflfi trqTfl-,rfr ?ilt T dr ffiq q-6,-q ;tra m ,rrft. xn.q-il,flf{ar -.dTTE sv!-ryfim

ft'+xl',rri q-r-ir;rq fr{E hilT.

{.1rrfr. rrr,rt r / - ryfrry. prrFr , TqiE:rri' a r+r+r,rf,r,r +a fr'llrrr, ,ITrrq Ffuiq '?:,ryI"m

x,.\.rT '. *r't.lx.{,.*rI{i.. . {",{ETq effqr rnt'. ailrrcl rr{rrr Tr.[.riTr.ffi,1iE{ rra +a o i -u ft'[r'{
;,; qfrqr l, *'ii ? tr-rqr ',rf*hfn+ryqrt Tr.lffi ryr{ ffi}Jtfi?f s"'irqr* ry-.fu" #r;r ryedf{r {rr{r
a;rripg:1ryrffi Mi 3{fe.
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Tree Authority Office
Pune Municipal Corporation
Shivajinagar - Ghole Road Regional Office,
2nd Floor, Ghole Road, Shivajinagar,
Pune 411 005
E - Mail - treeauthority@punecorporation.org
Outward No.- Vr.Pr,Jal 246
Date - 2910412025.

To,
The Hon. Joint Secretary
Department of Environment and Climate CIrange,
Government of Maharashtra,
Hutatma Rajguru Chowk, Madam Cama Marg,
Ministry, Mumbai 400 032

Subject - Hearing process of objections received on cases received by the Tree
Authority Departmr ,rt, obtaining alternative concept drawings in
tree felling proposals , and obtaining guidance on the procedure for
determining the age of trees

Reference -1) Maharashtra (Urban Areas) Protection and Preservation of Trees
Act,1975

2) Maharashtra (Urban Areas) Tree Cultivation and Tree Protection
Rules,2009

3) Order dated20l09l20l3 of May High Court, Mumbai
4) Maharashtra (Urbar. Areas) Protection and Preservation of Trees

(Amendment) Act,202l

Proposals are received from citizens / private and government organizations / private

construction professionals / various government departments within the Pune Municipal
Corporation limits lbr complete rernoval / replanting of dangerous trees / trees obstructing

development work. Action is taken on these proposals as per the provisions of reference no. L to 4
and the process of granting permission to the t,rncerned is done under the control of the Municipal
Assistant Commissioner and Tree Officer of the concerned regional office.

After receiving a proposal for complete removaUreplantation of dangerous trees/trees

obstructing construction work/trees obstructing development work, the following action is being

taken by the Tree Authority Department.

1) Proposals are received in the prescribed sample forms C and D.

2) As per the said proposal. the Horticulture Engineer from the Tree Authority shall inspect the site

and submit the report to the Assistant Garden Superintendent.

3) Assistant Garden Superintendent reviewed it and send a report to the concerned Municipal
Assistant Commissioner and in charge Tree officer.

4) Thereafter, the Tree Officer submits it to the members of the Tree Expert Committee constituted

as per the orders of the Hon'ble High Court, Bombay. The expert committee members inspect

and submit their report back to the Tree Officer.
5) The tree officer is issuing a public notice in this matter and seeking objections.

6) After receiving objections in the case, a hearing is held and the objections are met.
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7) Thereafter, the entire matter along with the inspection report and objections will be forwarded to

the Hon'ble Municipal Commissioner / Hon'ble Tree Authority Committee, for approval.

8) Atter getting the approval of the Hon'ble Municipal Commissioner / Hon'ble Tree Authority
Committee, the concerned applicant deposited Rs. 10000/- per tree as Security Deposit against to
plantation and preservation of new compensatory plantation and after the payment of security

deposit permission is issued.

Section 19 of Chapter 8 of Ret'erence No. 1. Not with standing anything contained in the

relevant 1aw or any other law tbr the time being in force ,

( a ) any authority or of-ficer of the urban local authority , who is empowered to give any permission

for development of Iand , shall not give such permission, except with the approval of and subject to

the conditions, if'any, irnposed by the Tree Offlcer in regarding the preservation or plantation of
trees on such land;

( b ) no completion or occupation certificate in respect of any building shall be issued under the

relevant law unless the authority competent to issue such certificate is satisfied that the conditions

subject to which perrnission for development of the land as aforesaid was given have been complied

with. " It is stated that, accordingly, prior permission from the Tree Officer is required fbr land

development.

In this regard, in the order of the Hon'ble High Court of Reference No. 3, " 12. Sectionl9 of
the Act which is a non-obstante provision makes it clear that permission for the development of
land shall not be given except with the approval of and subject to the conditions imposed by the

Tree Officer or the Garden Superintendent in regard to the preservation or plantation of trees on

such lands. The provision also stipulates that no completion certilicate in respect of a building shall

be issued unless the authority competent to issue such a certificate is satistied that the conditions

subject to which pennission for development was given have been complied with. In view of these

Mandator:y provisions, the Building Department of the PMC must not issue either a completion or

occupation certificate in respect of any building oonstructed in pursuance of permission for
development without the previous approval and sanction of the Tree Officer or, as the case may be,

the Garden Superintendent. It has become necessary for the Court to issue these directions since the

Building Departmerit of the PMC has issued a circular on 20 December 201 1 stating that There is

no need to obtain permission/clearance from the Garden Department and that it is for the Building
Permission Departrnent to Verify the requirements of plantation of trees while granting a

completion or occupation certificate. We clarify that though the grant of a completion or occupation

certif,icate lies within the jurisdiction of the Building Permission Deparlment. the issue as to

whether the requirernents of the Trees Act have been duly fulfilled, is a matter which must fall
within the jurisdiction of the Tree Authority or, as the case may be, the Tree Officer/Garden

Superintendent. Hence, before granting a completion or occupation certificate, prior approval of the

Tree Authority must be obtained. " It is stated.

Reference No.4 - Government of Maharashtra, Environment and Climate Change

Department, Government Decision No, Vriksha A 202llPr.No.40/Tan.K.4., Madam Cama Marg,

Hutatma Rajguru Chowk, Ministry, Mumbai 400 032, dated 22nd September 2021, as per the

notification, in sub-section (2) of section 8 of the principal Act, it is stated that, "Provided that,

where it is proposed to fell a large number of trees, an alternative plan drawing along with the

number of trees required to be felled for the relevant plan drawing shall be submitted along with the

application."
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The concerned citizenlconstruction prof'essional obtains a Pre-Construction No Objection

Letter from the Tree Authority Department before approving the construction plan and then, after

approving the plan from the Building Permit Department, a proposal is submitted to the Tree

Authority Department for complete removal/replantation of trees obstructing the construction.

As per reference no.4, it is mentioned that in cases where a large number of trees are

obstructing the construction, the applicant is required to submit an alternative plan along with the

application. While submitting a proposal for t'elling of trees to the Tree Authority Department, the

citizenlconstruction professional submits an approved map to the Municipal Corporation. Therefore,

it becomes difficult to take action regarding the re-submission of an alternative plan. Since one map

has been approved, even if the concerned subrr Lts an alternative plan, it will be necessary to get the

alternative map re-approved accordingly.

of Ref'erence No. 4, environmenist citizens in Pune city are objecting to the requirement for

the applicant to submit an alternative resolution picture in every case of tree felling. Due to this,

there is delay in cases of granting permission for complete removaVreplantation of trees.

by various environment-loving citizens/organizations/Right to Information activists/political

activists on the cases received by the Tree Authority Department . The following issues are mainly

raised in this.

1) A mass hearing of the citizens who object should be organized.

2)The applicant shall submit an alternate construction map in each case of tree felling.

Must be submitted.

3) In every case of tree telling, the objector, the applicant, the engineer and architect of the relevant

construction and the tree

A decision should be made only after the author ity's officials inspect the joint site.

4) The applicant should provide necessary compensation before cutting down the tree and plant new

trees, otherwise permission will be granted.

Don't come.

5) Each hearing will be videotaped by the objector.

6) The Tree Authority Department does not use scientific methods to determine the age of trees.

7) Hon'ble Municipal Commissioner is the Chairman of the Tree Authority Committee and also the

Municipal Commissioner, Pune.

The Municipal Corporation is also the head of the corporation. Both the issues are creating a

conflict, and through them the trees

The right decision is not being taken regarding granting permission by saving it. Hon. Municipal

Commissioner Administrative
They make decisions in favor of the department.

However, reference no.4 - Government of Maharashtra, Environment and Climate Change

Department, Government Decision No. Vriksl a A 202llW.No.40/Tan.K.4., Madam Cama Marg,
Hutatma Rajguru Chowk, Ministry, Mumbai 40O 032 datedZ2 September 2OZl, has made provision

for using the following three methods to determine the age of trees.
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To determine the age of trees as per sub-clause (vi) of clause (a) of sub-section (3) and
clause (b) of sub-section (5) of section I of the Maharashtra (Urban Areas) Protection and

Preservation of Tfees Act, 1975
Notification regarding criteria and methods

A.S Method
1) (i) If written records of trees are available, the age of the trees, the year of planting

the trees or the
Can be determined based on available records stating age, Or
(ii) If written records are not available, the age of the trees shall be determined by
recording the affidavits of witnesses.
It can be done.

2) Multiplying tree diameters by species-specific growth factors
1) Measure the circumference of the trees using 

'a 
measuring tape at a height of

about tbur and a half feet from the ground.
Measure (in inches).
2) Using the circumference to calculate the diameter (in inches) of trees.
(The formula for finding the diameter is:- Diameter = Circumference divided by
3.r4)
3) Calculate the estimated age of trees by multiplying the diameter by the growth
factor.

For example, a tree with a circumfelence of 20 inches and a growth factor of 3.0
o Diameter =2013.14 = 6.369
. Age of tree = diameter x growth factor = 6.369 x 3= 19.108
. That means the age of the trees is 19 years.

3) Based on a method involving the use of an increment borer. Since this method is
new, it should be implemented under the expert guidance of local forest officials
until the local tree authority develops the skills.

Many environment-loving citizens have raised objections regarding the incorrect
determination of the age of trees in the inspections conducted by the Horticulture Engineers of the
Tree Authority Department; as a result, the cases remain pending. However, when the various cases

received by the Tree Authority Department are inspected on site, many difficulties arise in
determining the age of trees as per the above method.
r While determining the age of trees as per Method No. 1, records of trees are not available,

however, determining the age by recording the testimony of citizens will not be a joint effort. It
is also necessary to consider the validity of the information received from citizens.

r According to Method No. 3, the Increment Borer is a new method, and the possibility of
objections from environmentally-friendly citizens regarding the use of this tool, which is
considered to be harmful to trees, cannot be ruled out.

r According to method rro- 2, it is possible to take action through. the Tree Authority Department,
but it is necessary to have otlicial infbrmation about the growth tactor of all the trees existing
within the Pune Municipal Corporation limits.

Environmentally-loving citizens within the Pune Municipal Corporation limits have also
filed a Public Interest Litigation (PIL) in the National Green Tribunal, Western Division, Pune
Bench, as well as the High Court, Mumbai regarding the above issues. At present, the hearing of the
contempt petition No. 480/2024 is underway in the High Court, Mumbai.

Subh, it is my humble request to seek your guidance on the following matters after
reviewing the above matters.
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a) There is not enough clarity in the Maharashtra (Urban Areas) Protection and Preservation of
Trees Act, 1975 regarding hearing of objections received in cases of complete

removaUreplantation of trees and the action to be taken. Guidance should be given regarding

the nature of registering objections on cases received with the Tree Authority Department and

the process for hearing them/rejecting objections.
b) Guidance should be given on whether an alternative resolution drawing is required for every

case of obstruction to construction received by the Tree Authority Department or how?, and

the minimum number of trees for which an alternative resolution drawing must be submitted

by the applicant.

A) As per the Maharashtra (Urban Areas) Protection and Preservation of Trees (Amendment)

Act,2021, it is necessary to plant compensation trees equal to the age of the trees to be felled.

But according to the said ratio, sufficient space is not available for planting new compensation

trees. Therefore, it is not appropriate to plant trees equal to the age of the trees for

compensation tree planting. For this, it is necessary to take the basis of the carbon

sequestration formula. Accordingly, it will be appropriate to determine the number of trees for

compensation tree planting. It is requested to get necessary guidance in this regard.

Warm Regards,

(Dr.Ashok D.Ghorpade)
Chief Park Superintendent

and Member SecretarY,
Tree Authority

Pune Municipal Corporation
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